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§ ajed... 21—9,09 . cr 7 o The applicant whov%s 3 Sr..
* é&.? i Divisional .Accqunts Officer was
e T ' transferred and.posted at office
. i— - . of the Ex. Engineer Pashighat -
SO A<; . ' Driling. Division, T&FC  with,
o / quyﬂﬂ : ' additional charge ~of - Pasighat'
f547@f Géhkézﬂ" y o I&FC, Divisiéﬁ; Pasighat by order

| ? , dated  5.11.2003. only after

' : completion of. 2 months at Pasighat

. , Driling Divisiéh, he ‘was further

i

sought to be transferred by order

; ' dated 8.3.2004 to office of the

P ! Ex. Engineer, Gumti electrical

1 :  Division, Jatanbari, Tripura with

' “additional charge of ‘Gumti Civil
; Division, (Power), Jatanbari
within a span of two months. Being

9 e mims w en

aggrieved the aforesaid order the
applicant approach +this Hon'ble

Tribunal.
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'C.G.S.C. for the respondents.

Therefore, I

as to costs.

. . .\_V‘ -‘,- “
Heard Mr. M. Chanda, learned
counsel for the applicant and also i

Mr. A. . Deb Roy, learned Sr. L

Mr. Chanda, learned counsel
for the applicant stated that the

zimpugend'tranéfgr‘o;der is coﬁtra§j~‘ |
to the dated
19.4.2000. The applicant 1is also

retiring within three years.Tn the

transfer policy

circumstances, the case of the

applicant is ~required to be ‘T
autthority.
the

respondents to consider the case of

reconsidered by the

direct

»

transfer
policy dated 19.4.2000 within two

the applicant as per

months from the date of receipt of
this order. Till the completion of
the aforesaid exercise the transfer
order dated 8.3.2004 shall be kept
in abeyance.so far the applicant is
concerned.

The - application. ‘ is

accordingly disposed of. No‘oraer
, °j§ .

. ;LLAJW\
Member (A) . :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

O.A. No. 8‘C1| /2004

Sri Upendra Nath Sarkar

VS-

Union of India & Ors.

{ IST_OF DATES AND SYNOPSIS OF THE APPLICATION

200~ Transfer policy issued by the Auditor and
CComptrollier Genaral, India "with the

instruction for strict compliance

2003~ &pplicant_ tranasferraed and posted fTrom I&FC

Division Itanagar to Pasighat Drilling

s

Division I&FC.

2003- Representation submitted by the applicant Tor
raview of his posting order and praved for

posting at Itanagar or nearby places.

’

2003- Representation rejected by the senior Dy. A.LG
{admn) and directed for immediate compliance
of the posting order dated 5.11.03

2003~ Gpplicant submltted represantation for

raconsidaer of his posting. order around the

Capital Complex at Itanagar on the ground

that applicant is in verge of retirement.

Weimtza Naff, SareXan



28.01.2004- fpplicant Joinad at Pasighat Drilling

08.03.2004~ Impugned ordsr of transfer and posting dated

O0B8.03.04 has been passed aTter a lapse of 40
days after Joining at new station at Pasighat
in total violation of transfer policy dated
19.04.2000. By the impugned order applicant
is sought to be transferred from Pasighat to

Jatanbari, Tripura.

PRAYERS

Under the facts and circumstances stated above, Lhe

apolicant humbly prayvs that Your Lordships be pleased

to admit this aspplication, call for the records of the

case and issue notice Lo the respondents to show cause
a8 to why the relief(s) sought for in this application
whall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that
may be shown, be pleased to grant the following

relief{s):

That the ilmpugned order of transfer and posting issued
under letter No.E.0. No. D.A Cell/l20 dated 08.03.2004
bhe seb aside and quashed so far the applicant is

concernead,

Wpausdza Nafy Caragan
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3. Cost

2. That the Hon'ble Tribunal be please ﬁo direct the
respondents to allow thsa applicaht.tm continue in the
present place of posting at Pasighat Drilling Division
L&FC or 1in any adjacent places near Itanagar till his

ratirement on superannuation in terms of clause (f) and

the Comptroller and Auditor General, Govt. of India

71

of the application.

any other relief(s) to which the applicant ig entitled

a8 the Hon’ble Tribunal may deem fit and proper.

During pendency of this application, the applicant
prays for the following relief: -

That the Hon’ble Tribunal be pleased to stay the
operation of the impugned transfer and posting order

dated 08.03.2004 in respect of the applicant till

disposal of the Original Qpplicatiom,

Whemdra Modt, €eoxfin



GUWAHATI BENCH: GUWAHATT
(An Application under Section 19 of the Administrative Tribunals Act, 1985)
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0. A. No g 1) /2004

Sri Upsendra Nath Sarkar.

- Varsus -

agpplicant

Respondents.

Union of India & Others:
INDEX
L. No Annexure Particulars FPagea Mo
Gl ————— Application 1-11
G2 e e verification -12=
CXN I Copy of the transferred -13 -
order dated 5.11.03
G4 11 Copy of the representation '
dated 19.11.2003. “h-
05 irr Copy of the order dated -5 -
24.11.2003
(s Iv Copy of the representation - §6 —
dated 03.12.2003.
OF. v Copy of the letter dated -'V7 -
$1.01.2004
o3, Y Copy of the impugned '8 - 21
transfer order dated
08.03.04
G99 VII Copy of the letter dated 22-23
19.04.2000.
Filed by
Gt At
2tLhmcMc

IMnc:g,<1.2J794

Wpadwa Nadl Lotkan



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. /20C4

BETWEEN
Sri Upendra Nath Sarkar.
/o0~ Late Radhanath Sarkar.
Sr. Divisional Accounts Officer,
Grilling Division, I & FC,.
Pashighat,

Aarunachal Pradesh.,

1. The Union of India,
flepresented by the Becretary to the

Government of India,

Ministry of Finance,

Naw Delhi.

2. Tne Comptroller and Auditor General of

New Delhi.

3. Adccountant General (A & E)
Maghalay Ebo.

Shillong.

4. Sr. Dy. Accountant General (Admn)
G/0~ The Accountant General [(KR&E),

Shillong.

5. Executive Enginner,
I&FC, Drilling Division,

Pasighat, Arunachal Pradesh.

—.. Applicant

India,

U mdra NMakdy Lartben.



3.

Stiri K. Bathow.
Sr, Dy. Accountant General (Admn)

O/0- The Accountant General (A&E)

“hillong.

DETAILS OF THE APPLICATiON

Particulars of order{s) against which this application

is made.

This application is made against the impugned transfer
ordér No. E.0. No. D.A& Cell/120 dated 05"03,2004 iwsuad
in violation of professed norm by the RGSpOﬁd&ﬂt NO. 4,
whereby the applicant has been sought to be transferred
from the Office of the Executive Engineer, Passighat
Drilling Division to the Office of the Executlve
Engineer, Gumbi El@ctrical Division, Jatapbari, South
Tripura only after 2 months of hig joining at Passighat
on extraneous considerations and in violation of the

orofessed policy of the Respondent department.

The applicant declares that the subject mattsr of this
V4

spplication is well within the Jurisdiction of this

Hon’ble Tribunal.

Limitation._

Upadra Nafh & ken
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applicant further declares that this application 1%

ne
Filed within the limitation prescribed under section-21

of the administrative Tribunals act, 1985,

tacts of the Case.

That the applicant is a citizen of India and as such he

is  entitled Lo &ll the rights, orotections and

crivileges as guaranteed under the Constitution of

India.

That your humble applicant was initially appointed as
pivisional Accountant (D.A) on 05.02.1973 under the
accountant General Meghalava etc, Shillong. Then he was

promoted as Divisional Accountant, Selection grade and
subsequently as Divisional Accounts Officer Grade-II1 on
31.01.1986. Thereafter, the applicant was further
promoted to the arade of Divisional Accountants Officer
Srade-1 on 01.01.1%990. >ﬁt present the applicant is

working as Senior Divisional accounts Officer w.e.f

G1.01.,1997.
That the -applicant since his Jjoining in the respondent
department has been transferred very freguently within

and outside of the state and he had worked at differ@ht

places in different capacities as desired and ordered

by the respondent departments. A chronological details

of his postings along with nis tenure of sgrvices have

bhean furnished hereunder:-

Mf\ﬁ\ Nab) SatXay



Place of Posting Period
1) Jatanbari ' - 1974-78
23 Gunti Project Division~I

%) Gumbti Electrical Division

(73]

(A1l in Lhe state of Tripura)

47 Tirap CRWD, - August, 1978 -
Jalrampur Div. II , ’ , May, 1982.

Arunachal Pradesh
5) agartala Civil Division-4 ~ 1982-1985

at Agartala.

&) Abartala Electrical Division - 1985-Fab’88

7Y Capital Electrical Division, ~ Fab’88-1991
Ttanagar, Arunachal Pradssh |

%) Roing Electrical Division - 1991-1995
“runachal Pradesh

2% Kalaktang PWD Division - 199597
arunachal Pradesh

10)Itanagar IFC Division, - 1997-Dec’2003.

Arunachal Pradesh

That while serving at I&FC Division, Itanagar the
spplicant was again transferred and posted to Passighat
Drilling Division, I&FC vide ord&f bearing No. E.0O No.
D& Cell/85 dated 05.11.2003, issued by the respondent
No .4,

{(Copy of the order dated 05.11.2003 is annexad

hereto as Annexure-1)

LL%un@hPA ﬁakb<g%%%aﬂ;

!



That thersafter the applicant submitted. one
representation on 19.11.2003 to the respondent No.4
through proper channel describing his ill<health and
physical condition and praved for reconsideration of
his transfer case and further praving for his tﬁansfer
to any division within the Capital Complex of Itanagar

in order to enable him  to continue his  ongoing

treatments. He also explained that he was due to retire

on aApril, 2007 and praved for sympabthetic consideratbion
of his case.
{Copy of the representation dated 19.11.2003

anclosed herewlith and marked as Annexure- I1)

That surprisingly the prayer of the applicant was
rejectad vide order No. E.0 No. DA CELL/1167 dated
24.11.2003 stating that ““his retention in the same
division is not agreed to’’ and he was further directed
to  report for duty at Pasighat Drilling Division
immediately as per order dated 05.11.2003.

{Copy of order dated 24.11.2003 is annexed hereto

Annexure-II11).

A

=

That thereafter the applicant submitted another
reprasentation on 03.12.2003 emphasising that he did
ot pray for his retention in the same division in his
@arlier representation dated 19.11.03 as mentioned in

the rejection order dated 24.11.2003 but instead ne had

reguested to post him in any division Iin the Capital

Complex and as such he again prayed for the same vide

his representation dated 03.12.2005.

Lefoesdra Hety Larbn
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{Copy of the representation dated 03.12.2003 is
annexed hereto as Annexure-IV).
4.8 That the applicant howawver did not get any
consideration whatsoever even inspite of his serious

4.10

allments and his retirement approaching and as such he
Joined at Passighat Drilling Division on 28.01.2004 as
osr order dated 05.11.2003 and his Joining report Was
forwarded by the respondent No.5 to the respondent No.3
vide letter bearing No. IFC/Drilling/PF-83/2004-05/
dated 31.01.2004.

{Copy of the '1ettar dated 21.01.04 is annexed

tereto and marked as Annexure-_V)

fhat surprisingly within 40 (forty) days of his Jjoining
&t Pasighat, the respondent No.4 again issued another
transfer order Vide No. E.0 No. DA CELL/120 dated
CB.03.2004 whereby the applicant has been sought to be
transferred from Pasighat to Jatanbari in Tripura in an

arbitrary and unjust manner.

[
i

{Copy of impugned order dated 08.03.2004

annexed hereto as Annexure-VI1)

That the applicant most humbly begs to state that as
war the professed policy of the respondent department
&S @vi&eﬁt from the letter No. 394-NGE (App)/11-98
dated 19.04.2000 of the respondent No.2, the following
paramaters are to be followed for transfer and posting

of Divisional accounts OFfficer/Divisional Accountants-

Wande a Nal, Eerren

S
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c_—— {F)~ tenure. of posting should normally be
three vears in a particular Division and six years

at a particular station.

{(g) an officer should normally allowed to

sarve the last thres years of his service life at

a4 place of his cholce sven if it results in his

wtay in  the same place etc. beyond the normal

tanure’’ .

In addition to the above some nther condlbions

have been laid down under item 21. No. (b)Y, (d), (e}

and (h) also of the said letter dated 19.04.2000. But
surprisingly all those professed norms  have bean

violated by this impugned order dated OB.03.2004.

{Copy of the letter dated 19.04.2000 is annexsd

mereto as annexure-VII).

That the applicant beags to submit that he had earlier
served in many places as or when ordered as shown in

para 4.3 hereinabove without any grievancs or complaint

but this timz he had prayed Tor consideration of his

case on genuine ground for wWwhich he submitted relevant

madical certificates etc. also but he was denied any

consideration. The respondents acted on  exbrangous

considerations and transferrad the applicant without
pavying any humanitarian considerations which smacks

malafide and which. 1is arbitrary., illegal, unjust,
unfair and violative of the principles of natural

dJustice.

eum Sra Nad) QMKGA
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1
4

4.12 That due to non-consideration of his praver the

‘4,13

applicant has been put to a seriously distressed

condition at the fag end of his service tenure even to

the extent of interrupting prép@r treatment of his

allments. It is submitted that no one has'beéﬂ pwﬁtéd
in the place of the applicant at Pasighat. As such
Finding no  other alternative the applicant is
spproaching this Hon’ble Tribunal seeking for Jjustice

a fit case for the Tribunal to interfere with

71

and it i
and to protect the legitimate right and interest of the
applicant by selbting aside the impugned transfer order
dated 08.03.2004 and directing the r@sﬁondeﬁts to
retain the applicant at his present place of posting

i.e. at Pasighat.

That this application is made bonafide and for the

cause of Justice.

Grounds for relief(s) with legal provisions.

For that,-the applicant has been transferred under the.

joining at

i

impugned order within 40 days of hi
Pasighat on extransous consideration, which smacks

malafide.

For that, the applicant had earlier besn transferred
very Treguently and he worked at different places in

Arunachal Pradesh and Tripura.

For that, Lhe impugned trarnsfer order is wviolative of

the professed norms of the respondent department.

Whasdwa Nalh Basclen
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“For  that, the applicant is at the verge of his

For that, the action of the respondents are arbitrary,
unfair, wunjusht and wviolative of +the principles of

natural justice.

ffx

ratirement having left onlv 3 vears of_gﬁrv108 in his
credit as such he is squarely covered by the transfer
policy dated 19.04.2000 issued by the Comptroller and

Auditor General of India.

For that, the applicant only'prayed for his retention

in and around the Capital in order Lo facilitate his
angoing treatment and also agrsed for his posting under

sy division but even thalt has been denied to him.

Details of remedies exhaugteg.

"That the applicant states that he has exhausted all the

remaedies available to him and there 1s no other
alternative and efficacious remedy than to file this

application.

Matters not previously filed or_pending Qith any other

Court.

The applicant Ffurther declares that he had not
wreviously . filed any application, Writ Peti@ion or Suit
bafore any Court or any other authority or any obher

Banch of the Tribunal regarding the subject matiter of

this application nor any such application, Writl

Pebition or Suit is pending before any of fhem.

Relief(s) sought for:'

Mvd\ N:L"s 803( Kew

W



Under the facts and circumstances shtated above,

10

the

applicant humbly prays that Your Lordships be pleassd to

admit this application, call for the records of the case

(=N

and

ssue notice to the respondents to show cause as

to

why the relief(s) sought for in this application shall

ot be granted and on parusal of the records and after

nearing the parties on the cause oOr Causes that may be

shown, be pleased to grant the following relief(s):

8.1 That the impugned order of transfer and posting issued

under letter MNo. E.0. No. D.A Cell/120 dated 08.03.2

he set aside and quashed so far the applicant

concernad.
8.2 That the Hon’ble Tribunal be please to direct

raspondents to &llow the applicant to continue 1in

004

18

the

the

prasent place of posting at Pasighatb Drilling Division

T&FC or in any adiacent places near Itanagar till

retirement on aum:e.r“af"muaticm in terms of clause (f)

nis

and

{(g) of the transfer policy dated 19.04.2000 issuead by

the Comptroller and Auditor General, Govi. of India

8.3 Costz of the application.

8.4 any other relief(s) to which the applicant is entitled

xs the Hon'ble Tribunal may desm fit and propsar.

9. Interim order praved for.

puring pendency of this application, the applicant prays

for the following relief: -

L»%pun&%ﬂmfi&@‘gaJ(KaA

A



9.1 That the Hon’ble

operation of the impugned

dated 08.03.2004

Tribunal

9¢?

11

pleassed to stay the

transtTer and posting order

the applicant till

disposal of the Original application.

0

P . L

This application is filed through aAdvocates.

11. Particulars of the I.P.0.

] i. P. D. No.
11} Date of Issue
1117 Issued from

iv) Pavable atb

12. List of enclosures.

“s glven in the index.

413 2E8EET
Q2. D 04
<. Po. Gumakaite

6\"90' @Uwa\_ﬁvaji’)“ .

Whernra Hoth Larrisan
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VERIFICATION

I, 3hr1 Upendra Nath Sarkar $/0 Late Late Radhanath
Sarkar , aged about 57 vears, working as Sr. Divisional
Gocounts OfFficer, Drilling Division, I & FC, Pashighat,
“arunachal  Pradesh, aged asbout 57 vears, do hereby
varify that the statements made in Paragraph 1 to 4 and
& to 12 are truse Lo my knowledge and bthose made in

Paragraph 5 are true to my legal advice and I have not

suppressed any material fact.

and 1 =ign this verification on this the 8PN day of

fpril, 2004.

Upwdve Ny  desvron
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N OFFICE 01« THE ACCOUN’I ANT (‘LM»RAI (A&r) MFGHALAY A FTC
gf}:’j B ‘ SIHLLUNG

1.0.INO.DA CELL/85 Dated:- - .10.2003

Smll {mblthy Nandy, Sr.DAO Paslghat Dlilllm, Divlslon 1I&Y¥C  Pasighat,
achal Pradesh s tmnsfered and posted in the same capacity to I&FC Division
Ihmg‘u vice Sn Upendra Nath Sarkar, Sr.DAO I&FC Division’ Itanaoar Arumchal
Pr ad|esh is wqthdmwn and” pm,ted in the’ same . capacity to. I’asighﬁt Drilimg Division

I&F( with ‘additional char ge of I’asig,hm I&FC Division Pasighat Arunacha! Pradesh,
' mth xmmedmte cffect o

Arun

; ,luthorlty A.G's order at /18" dated 30.10.2003 of file No DA Cdl/1~140001-
. ' 02/l w

S -
| ) o ‘ Sr. Dy.Accountant General (Admn)
| . . .

Memo No.DA Cell/}- 14/2001~0z/\’0l 111110(0 68 : Dated;- = 10,2002 . ..
| (upy to:- ' : - JoUz\y iUOi

1. Chncf l*,ngmoer, Irrigation and l’ lood Contrel Department, - Goﬂ of Arunachal
- lelesh ltmmgar

2. -meutwe Lngineer Ilrig,ntmn and Tlood Control Divislon, Itanagar Arunachal
Prade';h for’information and necessary action. The date of release of Shri Sarkar,
S|>r DAO. from the division and jolning of Smtl Subithy Nandv, Sr. DAQ in the division
may pleme be mtlmated to this office early.

3.

I"‘xecutivé Engineer 'P'nig!mt Drllhng Division 1&FC Pasighat, Arunachal Pradesh i is
rlcque%ed to release: Smti §. Nandy, 'Sr.DAO to enable her to join in a new place of
postmg and- dntc ol‘Jommg of Shri Smrk‘n .may be intimated to thls office.

| .

[

Pl ndesh for mfm mation

&/Shri Upendra Nath Sarkar Sr.DAQ [&FFC Division Itanagar, Arunachal Pradesh and
to intimate the date of,ommg in the new place of posting at an earhesL

|
The Executive Engmeer I&I*C Division Pasighat, Arumchal Prade%h

7. E.0. File. SR - |
. 8. P.C. File.
o 9. S.C. File.

: ‘ Accounts Officer,
C 7 HeDA Celt:

4, Smtl Subnthv I\éan(lv, Sr D/\O Pas:gh'it Dnlhnp Dnmon ]&I‘C Paslghatﬂ'\runachal

et oA

.



e - T Aumesuve -
ro g T R
' The Sr. Dy.Accountant General( Admn)

0/0 A G(ﬁ&ﬁ) Heghalayae ete.
snizlonn.

| ( Through Proper Channel)

Sub :- Representation for re-consideration the transfor.

Ref t= Hemo RoDACELL/T~ 74/2001902/V01~III/1060«68

ptd. 5/11/03. e

S ———

Fith humble request I beg to lay Jollowing line;

‘ ,fjbr sympathetic canstderation at your end.

7hat sir, I am smﬁfartng‘jrcmﬂpiab@tic and
Hypertention stnce last 15 Years. At present I am under
the treatment of Or. . Setkia, -4ssoctated Profesaor of
Endoecrinology §f Guwahattlﬂedtcal Collage since Feb'2002

. and I have to viait to Cumahatz'f?equgﬁtly at least four

times in a Year far ny treatment.

Tfat sargthe tranafer Jor Paatghot ie a- shocn to
me when I recetved the order eince it is very for from
Guwahati and ny heelth condttion as very poor at present

and dogs not permzt me to perform long Journey.

I am to etate that I om dug fbr retirement 1in
Aprtl‘?OO? -£hat 18 just cfter 3 Years., This will be my
Iaat tenure of poating.,

Sir, in view of above I fhrvently request for
raconatdaratton of my traonsfer to any DBlvision within

~ capital eomplax of ftanagar for this- last tenure and to
save my life fron ageny. T'he doctors preucriptton of

‘ Guwahaft Hedical 0011639 Sfrom Fe b’?002 to tzll date are

encloaed for aympathetic consideraftoniat your end.

Fours. fatthfully,

oty 7{_

{ U.N. Sarker )Sr.DAo

o o IT&FC=-Diviaton,
ADNe 3 " Ltonagar,
20H

RS
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OFKICK OF "IHK ALL(:UNMNI GENERAL (A & E ) : MEGHALAY A E1C.,
- SHILLONG ::: 793001,

1.0 1\0 DA CELI/1167 /! :  Dated  24-11-2003.

/
I The represeniation dated 19th November 2003 of_Shri_ UN%arkm Sr.1.AC.

I &| F.C. Division Itanagar .. Arunachal Pradesh neﬂardmn letcrmnn in. tlxcmc divizion—
has bcm _considered , but not agned “to. Shr  Sarkar s dirccted

fo report to the
L\uulm Engincor Pacu,hat Drilling Division, 1 & F.C. Pakrg}mt JArunachal DPradesh

with | additional charge ol 1 & F.C Pasighal ,A.P. immedialely as per order vide (his
ofhce letter F. () No. D.A.Cell/85 dated 5-11-2003 .

"~ The transfcr is in public mtcrcsl.

t\ulh(mlv t- Sr.D.A.G (Admn)”s‘ order dated 21 11-2003 at p/ 20n  of file
No.D.A.Cell /1-14/2001-2002/Vol-11l/

Sr. Deputy Accuunmhl Gcncrul(Admn) .

O\/ \(‘r‘
/‘;j

Mcﬁlﬁ No.D.A. Cell/1-14/2001-02/V ol ﬁ-m/1‘168-].173 Datgd 24 11-2003

]

. . . ' ) - T e . ) - r ’ .
Copy lorwarded {ur mlormuiwn and necessary aclivn {o -

L. TheChief Engineer , hrignhon & Flood Control I)epmtment (Jowt of Arunachal
Pradesh |Itanagar.
2. | The Exceutive Engincer ,Pasighat” Diilling Division | I &.F C Pasxg,h'n, AP Hc
. is requested to intimate the date of joining of Shri U.N.Sarkar ,Sr.D.A.O.
¢ 3. The Executive Engincer, I & F.C. Division Jtanagar AP, 1o intimate the date of
,6%7 1 release of Shri UN.Sarkar S DLAO from the division.
E,) /[ LA Shui UlN.Sarkar ,8r.D.A.0 oo the EE I & KC.-division Ihmagat to
'3’;,;'// ' intimate the datc of Jommg in the new place of posting. at an cmhcst
5. | E.O. file

6. | P.C. file

7. S.C. file
. v Q‘W_j\j\)’g/{\\\\\g,y

- Sr.Accounts Officor

' i’c D.A. Cell.

R i anhat ol s e Tr LT L et e e OO R L T T TR an, WIm BN TR e TR

: ——
g y

T e
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ST . s Aunaxuven (v
S A ( Through proper'ch'annel) . e
SR e e T Dtd. 3/12/03 .
To ' o o . Ly ‘ B B : |
. . " TheSr Deputv Accountant General (Admn) T T —
A Office of the A.G.'(A&E) ., . ' .
** 'y, Micghalaya etc. Shillong. - Lo , K -
«, Sub:-*,  *Representation for reconsideration of Transfer,. - : o
" Ref:. . Your memoNo.DA. ali /1-14/2001-02 Vol-11/1168773, Dtd. 24/11/03
. 3 Sh_';: .‘: N 'I.'- ., ! ", .:: | ) . - , ' . : ., } . I‘-‘I'-‘ : [N
vt 0.5 Withdue respect, T beg to state as follows, \
S L “That “Sir,’T am suffering from Diabetic mellitus since last 15 years
ol .~ followed by hyper tension and I have to consult with'my physician at
'. \ S Guwahatl normally at an interval of two. months regularly. The °
S condition of my health is very weak and 1 'have been advised to my
‘ ‘. 'physician not to perform iongJourney o U -
| - | ', ) . ) ) L . \

S P2 R That Sir; I am due for retirement in, April’2007 and this will may be
S my last tenure oi' posting

et . S .o N ) ) .
ey | o Conslderingall above 1 requested you to reconsider my posting to any .
division in capital complex of Arunachal Pradesh vide my Ietter dtd. 19111/03 which
. was not considered by mentloning that “retention in the ‘same division is not agreed
to” as communicnted vide your memo no. as mentioned ‘above. In this connection it is .
stated that I requestéd you to post:me in any division in capital compiex, but I never -
' request you for retention in the same division o

e
'. A .

M

..

r/ . - - S N
. ¥ Vo .
. - e

L

- o ~ Under-. the circumstances I rervently again request you for ..
- .'\, ' r‘econsideratlon of my transi‘er to any dlvislon in capital complex for: this last tenure -
‘ .‘and to,save my Iife ﬁ'om agony .
S e T (UN Sarknr)Sr.DAO‘
I ‘ " . .. . ' 14FCDivision:Itanagar.
. '. ‘..IVP i . ’ ' ‘ ; . _\ Al " . . ! T I. ’,' 3 . !
e “ Advancecopyto. ! . B u
L et The Sr- DAG (Admn), 0/0 the AG (A&E) Meghalaya, Shillong for '
YT | . éarly action,” S ,
: ' . . J
'.,. M , . »
P 7" . (UN. Sarkar) Sr. DAO,
e : ' . . I&FEC Division:Itanagar.
: ! " e s I — N\;\h
t
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L o GOYE 1hbdliu OF, AnUlACALL TRATesH. , ,
" O""ICM O Tﬂ TIECUTIHE ENGINEmL: ;m‘C.JHILLIH SLVISLONM
A 5 R t?»l."x'[{‘:ﬁf._’ [ oo .
S P S NO.IIC/Urilling/kn- 13 /2000=05 /
.-:‘g"' "':b - ' : : ' ‘. v .. I}Ote.j f’sﬁ,.ﬂm '.}‘1th/1/ ’}")Qo ’
F :»';‘ " :-",'n " Ay ) . ‘ S // .
| o T o ,
'\ @ ¢ . ; »
'y L A o . . - . ' v
. _',';A b E .ot . -.‘ - }
A 'The Accountant eneral ( ASE )

TA L B T . ,ogba'layn kf‘un"\Chal Prﬂj@ﬂ“

L 'I‘hl.s is far.favour of

S T v'-"-Dh Cells . PR

YO TR ' La e s .
AN v . ? B .3_ li .‘. (1—!. 14 0 5\3 G. . ! TaT
Lt P - S

LI
vl L M .
*

':ﬁ) © sut ' Joining “nn»vt of Sri UoNoJark"_j¢r0hN

- ftef fe _-;gwxrm. rdpr~wo,oA Ce11/b5'dte.5th/Wov'23

ty : ;"."'.:. ': ' .: ‘s J.‘ .;' ': I L i" ..’ ‘ V M ‘If‘ "." ot ’ ". ' | 'v'\‘.
A “(_‘~ ,f'ﬂ el 1t~1v'to:inf6r"'you that Sr& UeNeSarkar,ir.2a0
AU s Joined’ under the entab;ishment of the Exexutive Engineer
A i brillinb DLviqion Pasizhet on dtd, za/q/aaou (r/u)

f.ﬂ 'l&'
Vide Order Nwo under refe rencno .
pe [N 4l " g o " . '., "o ) . . )
. ’

AERY ): e ~. . S
A i; " your informetion and

. W
- ; AR nccessnry nction Meases | C - L
r=’:‘ v, Ty ) . ) . N vv'
.-'_’vvé*"‘;\.” . '. . - . ) / 1‘ . 5 . | . - .
v ).:1"' - <t .:: y RO " ) [ ,' " " '
e LS s 'A . , ‘-~’- . L ‘ - o T, . .
' B ey . o ;7 Yours-Taathfully,.

-~ -

L. I -". o " .:. :‘.._ N X e . . . . X
’ . ot B . .. N St Yoo, . L ’ .. L - ie
T S SR ( EreVuii Falisny )
' o R Exacutive nn;xneer

RN Rt , . Jon .
IR -@Ln<&.;,\:‘ e R £ Jrilling vivisicn .
: e e . L - ¢ Pagighet 3

“Jl'ﬂemoﬁ L”/bfil’inﬂ/lF-U,/200“‘05/4“ﬁ7é?%f6*$w/4%9ﬂ44.-_~‘\
Cony to.- Ca .

", ] ﬁ'; njb'”Thn CnLef aninvvr lu&u,uﬂ Dpptt Itanqua, for

e s . favour of . ;nfoxmﬂtioﬂ pIeWbe. ~ ,

. ' 5"' 2.,-1hp Joerlntend*n? tns sinsor JIco’C,C ircle Ltz gar
’ ' . for 1avour of infozm\tlon ul-a eo

LY .
. 'av

\?}/f Uiflcn uopyof
‘ .".“ ; \ e . : ' 039/«

bxecutj,n uﬂ{iﬂC”Y
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T ' ‘ ‘1 e Tty Wl :..
. . d LS .‘b ‘0
_ ﬁ‘?\) ICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAY’A ETC SHILLONQ]
e v s P AT . 'q ' .
. v ' Coroemy el “, . 2»%%} E o «8(
% o No. DA Cell/120 | Datcd=- 8-3-2004
& ' ' ¢ ‘: 5 ' Pt = -
ThefoﬂowmgSr.DmswnﬂAccomﬂOfﬁeé?& ) alAaOomteOﬁinmdo-I&Hare
wferred and posted tomeDmsions notcd agmnst each as shown below, ; s
. Theva}equcmdmmmmﬂmrhanduGWﬁmmmndnmtomemswnaLOﬁ'wmder
. mauontothxsaﬂice§ ep P N St
Ihc Divisiohal Oﬁieora!Controlhng Oﬁicm are requestod to roloasc the Oﬁ]cxals concemed
1l g under them latest by 9* Aprll 2004 under intimation to this ‘office and to  forward a formai
“ding and takmg ‘gver charge report of thc ofﬁnmls mmed to ﬁ)m oﬂice at an early datc
;L : Thé transfer is in pubhc mtcrest N ‘f 4
3' SL:| .. Name & Present Division ‘ Dmsxon 'I‘ragsferto ' REMARKS
' No | Designdtion ) ) Lo
~1. .| Shri P.C.Borsh, ; | Ofo the Ex Engineer, Dlo The Executﬁ'e s Shﬂ P.CBoratu
|* +{StDAO .- :|GumtiElectrical || Engineer, /% 1" wiil move first to
R "¢ | Division Jatanbari, ‘| Pasighat Dnlllng Dlvislon. release Shri
- +.| Tripura, Addi. charge 1& FC, with addL Cstarg | Sarkar,
.| of Gumit Civd of Pasighat I&FC"-*" o .
R B - Dwisxon @omr) " | Division, Pasighat vice - . Lo
Lo ratanbart Shri U.N.Sarkar, Sr.DAO ' .
| 2 .| UN.Sarkar, = | O/o the Ex. Englneer ‘Olo the Ex. Engineer . | ————
i - | Sr:DAQ, Y Paslghat Driling - - | Gumti Electrical Division, -
|| . =i . | Division, I&FC, with - | Jatanbari, Tripura, with
" | addl. chargeof - | additional Cbarge of -
: Pasighat I&FC, | 'Gumti Clvil Division,
: Divisipn,Pasigaht (Power), Jatanbari, vice
N B : e ’ Shri P.C.Borah -
3. | APharaml, - . Olq the Ex.Engineer | O/o the Ex. Engineer Shri Pharaml will
DAO-I, . |GasThermal Civil - | Building Project Division | move first to
: | Division (Power), No.IVPWD, Imphal, vice | release Shri
S S Rokia, Tripura, addL | L.Shanti Kumar-Singh, - L.Shantt Kr.
e ‘charge of Gas'- . - DAO-I - otsle. | Singh,
' : | Thermal (Elect.) _ Co e .
: ‘Division, Rokia. . < o \
-~ | L.Shanti Kumar Olo the Ex.Engineer | O/o the Ex. Engineer
4 Singh DAOI Building Project , | Gas Thermal Division,
, , .| Division No.IV PWD, | (Power) Rokia, Tripura,
e Imphal " Addl.Charge of Gas
: ){\(X I : Thermal (Electrical) .
€/ 4 o) , g ' Division Rokia. Vice :
- L N . A.Pharami :
R
/ﬁ ..4/61‘
2 Y A}’ g0 -
g J I
O,f\/ |
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| =19 -
- / ‘1.{7 ' L. Thoiba-Singh C/o The Ex.Engineer | O/o The Ex. Engineer- . | Shri L.Thoiba [
e DAO-I | Agartala Division Imphal Electrical Division | Singh will move
7 No.V, PWD, Agartala. No.III Manipur vice Shri | first to release
.o b N.Kumarjit Singh, DAO-I' | Shri N. Kumarjit
! R o S R { o fohe Smgh
6. | N.Kumarjit | '| O/o The Ex.Engineer | O/o The Ex Engineer
" | Singh, DAO-I | Imphal Elect. Division | Agartala Division No.V,
[ N NoI]I Imphal PWD, Agartala vice .~ . e ;
R | Shri L.Thoiba Singh.
i 7.: '| ' Bhabesh 0/0 The Ex.Engineer O/o The Ex.Engineer
! |iChakraborty, Ziro Elect Division = | Electrical Divn No.IV */
- |pAQI AP. Udaipur vice M. Sanajoaba -
: L 3 o | Singh already transferred’ ,
- 8 |'Anindya Kr. -, | O/o. The ExEngineer | O/o The Ex.Engincer Shri Anindya
' Das, DAO-Il RWD Seppa, AP. Ziro Electrical A:P. vice Kr.Das will move
L : o i o . Bhabesh Chakraborty, .= | first to release
o K - DAO-I transferred | Shri -
| S e . S -1 B.Chakrabroty.
- 9. '= D.Roy { |'Olo The Ex.Engineer | O/o Chief Engincer, PWD | ‘
T Choudhurv, _+ | Capftal ‘A’ Diviston, - | Imphal, with add!ttonal -
1.8r. DAO 1 PWD Itanagar ~ | charge of Buitding Division N
R . - No.I PWD Imphal, vice
' s , Shri M.Herarrani Singh
b e Nt e T IDAOIL T
l'10 [M.Heramani | .O/o the Chief . Capital ‘A’ PWD, A.D. vice { Shri MLH.Singh,
*| Singh, DAO-II ' { Engineer, PWD D.Roy Choudhury ~ | will move first to
‘ o : | Imphal and additional | transferred release Shri D.Roy
e r_.‘ + | charge Bullding Divn * | -, | Chouhdhury
A RN | NoIPWD Imphal - ¢} - - -ocni e ) . :
AL A.Kanungoe, | | Ofo The Ex.Engineer | O/o The Ex.Ingineer
i | DAO-I . | Palsghat Electrical - | Highway South PWD,
!  EILE® T TNEE! Dlvision, Pasighat, AP Imphal, Vice Shri A.Binode
N R Kr. Sharma, DAQ-I " |
. 12. | A.Binode Kr. : Olo The Ex.Engineer ‘Ofo The Ex.Eugineer . - Shri A.Binode
= Sharma, DAO-I | Highway South PWD Pasighat Elect Diva A.P. Kr.Sharma, will
e e Imphal S -1 Vice A Kanungoe,DAO-I | move first to refese
I . . , : R i Shri AL Kanungoe,
| 13. | D.Khamzachin; | O/o The Ex.Engineer | O/o The ExEngineer Shri
' I A DAO-II .. - N.H. No.II PWD ' Rig Divn PHE, Agartala D.Khamzachin
| | Imphal additional | vice P.C.Dzrs, 3r.DAO will move first to
| .| charge N.H. Divn No.I . - | release Shri-
! o | PWD,Imphal . i P.C.Das’
4, | P.C.Das, | O/o The Ex.Engineer | Ojo Ti e Ex.ﬁz'g:naer NH | , |
P Sr.DZAO Rig Divn PHE No.II PWD fmphal [
; e Agartala .- ; ' additicnal charge NUIL , ‘
| I B ' 1 Divaa No.I PWD.Imnhal i |



£

’

T35TA Halox, 53 DAO Olo The Ex. Engineer’ Glo Foe BX Cugineer |
| Banderdewa PWD Jairampur PWD A.P. vice - |
L AP. K.C. Das, DAO-I relieved
i | o of additional Charge.-
. '6. 1D, B. Choudhury ‘O/o The Ex.Engineer | O/o The Ex. Engineer
. | Sr. DAO .| 1&FM Divn No.II Imphal Elect Diva No.X
| ' 07 | Agartala T vice L.Shamjai Sing., - )
’ o N 7 i DAO-I : , , o
i 77 { L.Shyamjai ~ | Ofo The Ex.Engineer | I&FM Divn No.1I Agartala | Shri L.Shyamjai
5 Singh,*~ """ | Imphal Elect Divn vice o Singh will move
DAO-I 'Nod - -1 . |'D.B.Choudhury, SrDAO | first to release
5 ’. : - ' ‘ | Shri
i L o . . D.B.Choudhury.
76 | D.N.Mohan, - = | Ol/o The Ex. Engineer | C/o Th2 Ex. Frcineer Shri D.N. Mohan
© 1DAO-1.° . |SeppaPHE,AP. - | Changizng @) vice will move firstto
b S K.C.Tras, DACGA release Shri
S o R o _ 1 X.C.Das
79. | K.C.Das, ‘o The Ex. Engineer | O/o Thes Ex.Engincer
;. jDAOX et PWD chgn'glang,AP | PEE Division Ne.IV,
(I IR | Agartiia
1.20.  S.C.Ghosh, Olo The Dx.En,,meer Ofo The V‘x.antneer , N
T |DAOIY Tawarg PWD AP . " Bizet'cos Divisign No. I,
! GRS g YR Aestalyl .
+ 21. {J.P. Sinha. {O/o_The Ex.Engmeer; OIQ_ 7h; UxErpneer | Shri J.P.Sinha will
b Sr. DAO . Roin" RWD A.P i Tawang PWD, AR Vlce move first to
5 e e £.C.Chosh DAGT release Shri
! ERR R R | 5.C.Ghosh.
22 | JJK Lahirl, . 0/0 The Ex.Englneei‘ O/o The Ex.Engineer J.K. Lahiri will
I SrDAQ" . | Pasighat PWD =~ Tawang Elect Divn vice | move first to
‘ S A : l e | NCRurman DAO-T release Shri N.C.
; Sy et oo B o , | Barman.
- 23, | N.C.Barman, Olo The ELEngmeer ‘1 Q/o The Ex.Engineer
‘ DAO-I Tawang, E!ect. AP watlasaihar PWID, vice Shri
; : , L. Chnkraborty, Sr.DAO"
i4 | Birajendu” - | O/o The Ex.Engineer O/o The Ex.Engincer Shri :
Chakrnborty,r ' Kailashahar PWD, | Northern Divn \PWD . B.Chakraborty
Sr.DAO " o Trlpura T Dharmanagar vlce S. Nag, | will move first to
' : , ! , . | Se.DAO | release Shri S.Nag.
t 5. | Shyamalendu - | OloTheEx.Enginueer Olo The Ex.Engineer '
| Nag, Sr.DAQ . | Northern Divh .| Thoubal PHE, with ,
o PWDDharmanagar | additional charge of PWD
o _ “| Thoubal Manipur vice
L . : P.Manglem Singh, St.DAO |
5. | P.Manglem O/o The Ex.Engineer | O/o.The Ex.Engineer’ i P. Manglem Singh
, Singh, Sr.DAO | Thoubal PHE Hayuiliang Electrical AP, | will release Shri
i o i Manipur with Vice Swapan Kr. S.Kr.Chakraborty
additional charge Chakraborty -
PWD Thoubal Diva. : -
L Manipur - ‘
AN

B L =
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(Authority:- AG’s érder dated 4.3.2004. at p/1 01" of '+ No.DA-Cell/2:36/39-2002/Vol.V)

sdi- .
Sr. -0 Aennuntant (}enerﬂl (Ad[nn)-

" 2y - "
. . 4 N :
| Swapan Kr ""TOl6 The Ex Engineer |- /o The ExE~ -eer ‘.",' )
~ @)Chambqny, Hayuliang Electrical | Vlectrical Divr. . »5. PWD.
_ |DAO-I .. | DiwmnAP Ymphal ..
2§, ' Sajal Kanti | Olo The Ex.Engineer o The ExY. 3
' ! Choudhury, Along RWD, A.P Jufldina TH- - I mphal '
4 DAO-T . e Co e
26, | Ashim Kr. Olo The Ex.Engineer | ¢ 2 The Ex] =
1 lBhaﬁacharjee, | Khonsa PWD AP. | 2. A Task R, vitmNoX |
R IDAO-—I W ' PW M Imphe' N g
20, Ch. ;NabaKr.,u' ,0/0 The Ex.Engineer | Olo, heEx. i~ incer .~ | Shri Ch.Naba Xr. j
: ‘1 ' Singh DAO-I .Task Force Divn IFC Rhon ‘aPWD ; Vlce Singh will move
Cihrn e e -Manlpur ALK} hattecl . ¥ first to release. -
.l.ih.s W : ,"‘ . ; S Shri B
R : s . | A.K Bhattacahrjee
YA O;Manihal'--';;%_'{\} .Olo, th_e.Ex.Epglnf:pr, .| Churac anér u'eﬂtrical L ;
| Singh;DAO-I ‘- | Rong PHEAP -~ Division, Mav t~ur e &
' 32 4 M.H.Angnmi.g +1.0/0 The Ex.Engineer -| O/o The Ex.E-,'neer, i
DAO-I mshnupm‘ PW, . M.L Divlston 1 /0.1 (vallej) ;
! Piayl e, Manipar. : Lamphelp«t,t..,hal §
{77, | Abhijit Kr.Das,“. O/o The Ex.Englneer O/o The E. Engineer !
DAO-I an E!ectDlvn NoJ,~ Bomdila, P LT, o .o u
vl T Agartala o Arunachal F -2/ ach N
4., ALROYj-‘i_-\if:":_*;a';-i-‘;;:.,‘ -O/o, The Ex.; Engineer Ol/o The Ex. . rv-*neer N ,
.| Choudhury, - .| Naharlagun PWD Imphal West 1 7 vice | ;-
© |pAOY . |AP o | HL.Yaishkul & - 1 ; |
'}5- H.Yaishkul . |} C/o, The Ex.Engineer Ol/o The Ex.] ‘1, e Shri H.Yaishkul ;
Singh, DAO-T1 - Imphat“est PHE, Nahz lagtm“‘?\; AP." | Singh will move :
C S Manipur Vice A.Rov! IR 4 % first to release '
N S Caoa T - Ci, . .e | Shri ARoy
b S A ' ' o s ' Choudhury.
. %6 | Hamendra Ch. 0/0 The Ex. Engineer OloThel v' 7 . '
e Das, DAO-I | Basar PWD AP: addL | Builing Jivala 7,
S .+ | Charge of Basar PWY L Im ohi .. o \/
| I&FC R
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E OF. THE COMPTRO&LER AND AUDITOR GENMERAL OF INDIA
NFW DELHI =-110002

No. 394-NGE(App)/11~98
Dated 19.4.2000

LN
Lol

Accountants General /Accountant General
wlth the cadre of Divisional Accountants,

S t o
”@%vm%wwv ‘
%%nﬁ need to evolve ‘some clearly defined norms and a uniform an

tr?9§§grent policy of transfer and posting of Divisional Accounts
HYSEL

““;&iggﬁg/ iV1slona1 Accountant.was being felt for seetime. Though
N ERa;
‘:b@ﬁ? -9

.3_in;“&qggﬁ%sﬁand at-the same :time it fulfils the administrative
, qwiﬁ‘uggts,wlt has., therefore, been decided to prescribed the

H.»‘ -
fgdﬁjng.bqpad rparameters forctransfer and posting of Oivisional
SR
bun;s:
u‘ﬂ ‘bag:

Uﬂpusly and uniformly.
'ﬂ]hqg .55 “f, .

.Et-:,q,,‘ nj v..‘l

t

\

-~

%
..-w”_

Cet E N AL Y
B R
ﬂ\@»xén

c‘,ﬁ

turb the academlc session.
: wsxﬁ ol f o : ”:°

‘a (k) ’Ld:d; ‘ir“m Lo .
b tb):ic:.s&i well in- advance_

G APy
! v‘g\"-gf’i r‘ﬁ!
AR 'tfd,;.xi‘.;‘;;."
i
y

o

Sl

,"" it

b RES T

;?hould be made in the appropriately graded 01v sions

e a4

Y

lx‘[
'he Inspectlnq Officer auditxno the accounto of the Divisions,

L E'”"h me1351on of accounts may .also be kept in view:
} . &
’ P ] 'r_} o
; ! ;y.;&- g
|

itk o be b 7

MVOLJ’Q‘—

bfficers/Divisional nccountanfs which should be followed

d

DM ransfer and posting should normally be made onge in & year and
nualntransfers,should be tlmed properly so that these may not

-lssued in this regard.from time to time and posting of officers

,Opfion for posting in particular statlon(s) should bae called for

fil% a:>,f1nally substantiated and th performance in proper and timely

¥
Qﬁ&ﬂp@isﬁan incidence of: service of Divisional Accountant, it should
ﬁrbct@dwin such a way that it causes minimum inconvenience to the

.”‘wﬁnlistmof301v131ons llkely xo fall vacant durlnq the year should be
H .. "" : ’

jéggiyiﬁjons should be properly graded by following the instructions .

nfrom the individuals and efforts should be made to accommodate the

yofflcers at the place .of their.cholce., subject too availability of
Uacanoy and on basis of seniority. The adverse comments given by
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(e)b a transfer Committee comprising the Group Offxrer in atge, of

worka] Account .and two other Indian Audit & Accounts Department
officers of the rank of Sr. Dy. Accountant General/Dy. Accountant
Oeneral to be nominated by the Pr. Accountant General/Accountant
General should be formed to consider the case of transfer.

!‘ 3\\,,’-(
() tenure of posting should normally be three years in a partlcu]ar

Dlvision and six years at a particular stationg
{,,m
[

‘5

(q)</an %gficer should normally allowed to serve the last three years
- of, hls{service life at a place of his choice even if it results in
- hisfstay in the same place PtC «beyond the normal tenure.
Ll e DTN
(. a, ge;gral ordertlndlcatlnq “transfers and poqtlnqs of all officers

, “'ld be~not1fied in addition to individual posting orders that

,may»Ge issued.,

Dispeﬁsation of the set norms could pe made only in’ every
r mf r/'(?;‘ Ted A

S o e

eptional c1rcumstances. to be recorded in writing, on account
é&i xtreme personal circumstances whlch are quite distinguishable.

s L

b _
N Yours faithfully,
 3d/-
. Asstt = Comptroller and.Auditor General (N)
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